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. BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
NEW DELHI

Original Application No. 52/2024

Navjot Singh Sidhu & Ors.
....... Applicant(s)
Vs
State of Punjab and Ors.
........ Respondent(s)

Reply by way of affidavit of Hardeep Kaur,
'EriVil?onmental Engineer, Suppo'rt'»'Staff, SEIAA -
Punjab, on behalf of State Environment Impact
Assessment Authority, Punjab 1.e. respondent no. 06.

I, the above-named deponent, do hereby, solemnly affirm and declare as

under: ;"

Preliminary submission:

. That: the ‘answering respondent could not file the reply within the
stipulated time, as the notice of motion was prima facie, served at an incorrect
address, as detailed in the Original Application. The notice of motion was not
received in the office of State Environment I’mpact \A'ssessmentAuthority
(SEIAA), PunJab which is located at PBTI Complex, Knowledge Clty, Sector-
81, SAS Nagar. Tt is submitted that the delay on the part of answerlng

respondent was not deliberate, but attributable to the above circumstances.-

' In view of the facts and circumstances as - mentioned in - the
r'equéSt/misceIlaneous application for waiver of the penalty/cost, it is most
respectfully prayed that this Hon’ble Tribunal may kindly take the same on
,record and allow ‘the apphcatlon for waiver, in the interest of ]ustlce Copy of
the apphcatlon is as per Annexure A..

Respectfully Showeth

That the State Department of Mines.and Geology is the Nodal Authority in the
State. for dealing with. the allotment of .mining leases under the Mines and
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Minerals (Development and Regulation) Act (MMDR Act) and is entrusted with
the enforcement and regulation of mining operations in a State including to
curb illegal mining. Further, the State Government is empowered under
section 23 C of the Mines and Mineral (Development and Regulation) Act,
1957(MMDR Act) to make rules for prevention of illegal mining, transportation
and storage of minerals and the State Department of Mines & Geology is the
nodal authority in the State for dealing with the allotment of mining leases
under the MMDR Act and is entrusted with the enforcement and regulation of
mining operations in a state.

That the State Environment Impact Assessment Authority (SEIAA) i.e.
Respondent no. 06, is implementing the provisions of the Environment Impact
Assessment (EIA) notification, 2006 issued vide Notification No. SO 1533 (E)
Dated 14.9.2006 by the Ministry of Environment, Forest and Climate Change
(MOEF&CC), Govt. of India, New Delhi, framed under Environment Protection
Act; 1986 ‘and the main objective of the SEIAA is-to appraise the
Environmental -Impact of projects - and thereafter consider ~grant - of
Environment Clearance for projects falhng under Category ‘B’ of ‘schedule
appended with EIA Notrﬂcatron 2006.

That_the Ministry has formulated the Enforcement & Mohitoring Guidelines for
San‘d'“Mihihg (EMGSM-ZOZO) supplemental to the existing guidelines i.e.
Sustainable Sand Management Guidelines 2016 (SSMG-2016), which focuses
on the effective monitoring of the sand mining, from the identification of sand
mineral sources to its dispatch and end-use by consumers and the general
public. Further; EMGSM- 2020 & SSMG-2016 shall be read-and implemented
in sync‘ with each other. In case, any ambiguity or-variation -between the
provisions of both these document arises; the provision made in “Enforcement
& Monrtormg Guidelines for. Sand Mining-2020" shall prevail.

That keeping in view the orders of Hon’ble NGT dated 26 02 2021 in OA No .
360 of 2015 and other related cases, a Model District Survey Report (DSR)
was prepared by SEIAA and circulated to all Deputy Commissioners and
Department of Mines and Geology vide email dated 13.06.2022 witha request
| qto direct the Sub-Divisional Committee of the District to prepare the DSR on
the lines of Model DSR. Copy of the orders of Hon’ble NGT dated 26.02. 2021
is as per Annexure-B
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That draft DSR was prepared by the District Administration after identification
and verification of the potential sites by the respective District Level Task
Force (DLTF) headed by Deputy Commissioner keeping in view the Model DSR
of District Rupnagar, Sustainable Sand Mining Management Guidelines
(SSMG), 2016 and Enforcement & Monitoring Guidelines for Sand Mining
(EMGSM), 2020.

That to ensure implementation of Environmental Guidelines and Hon’ble NGT
Orders dated 26.02.2021 in O.A no. 360/2015, the SEIAA, in reply to the
request of Department of Mining & Geology, Punjab, decided that no fresh
Environmental Clearances (ECs) shall be granted, even as an interim measure
for non-riverbed mining sites, until the District Survey Reports (DSRs) have
been duIy approved by the SEIAA.

That,,thedraftDSR of District Rupnagar was then examined by State Expert
Appraisal Committee (SEAC) during its various meetings. Important gaps and
shortcomings in the DSRs as per observations of the SEAC were incorporated
by the Department of Mines & Geology, Punjab prior to submission of the
draft DSRs to SEIAA for final approval.

That the District Survey Report (DSR) of Rupnagar was subjected to a detailed
and exhaustive process for improvements by SEIAA. SEIAA (after preparing
and circulating the Model DSR) examined the draft DSR of District Rupnagar
during various meetings and conveyed gaps/observations to the Department
of ‘Mines & Geology, Punjab for necessary compliance. The draft DSR of
Rupnagar was considered by SEAC on 16 12, 2022 revnsed by Department of
Water Resources & Mlnes and Geology on 19.12.2022 after lncorporatmg the
observatlons ralsed by SEAC, and was thereafter recommended for approval
to SEIAA, Thereafter, SEIAA in its 226% meeting on 22.12.2022 perused the
DSRs and conveyed further observatlons regarding incorporation of
proceedmgs of Sub-Divisional Committees, source of data, executive

summary, methodology for computlng annual perm:ssmle mmmg, and
frequency of replenlshment studles These observatlons were duly addressed
and the revised DSR was resubmitted on 26 12.2022 through the Deputy

Commlssmners
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‘Subsequently, SEIAA in its 227" meeting approved the same with directions

regarding mining plans, protection of benchmarks, and annual updation of
mining sites based on replenishment data.

That DSR of Rupnagar was approved by SEIAA vide letter no. 1319 dated
27.12.2022 (Annexure-C). The forwarding letter vide which SEIAA has
approved the DSRs duly emphasises the need for updating the replenishment
data on regular basis by engaging the services of a reputed institute. Acting
on this stipulation, it is understood that the Mining Department has engaged
the services of IIT Ropar which has commenced field works for capturing
replenishment rates. '

That after the original approval by SEIAA, Mining Department had requested
an amendment in approved DSR for calculation/calibration errors. The same
was forwarded to SEAC for thorough technical examination. The shortcoming

“and gaps were rectified and after careful examination & keeping in vrew the

recommendatrons made by SEAC the amendment in the DSR ‘was granted
wrth strpulated conditions and further relevant advrsones/amendments
thereto v1de Ietter no. 1086 dated 17.08.2023 (Annexure D).

That,in.compli_ance to ~the NGT Orders dated ,26.02.2021, in 0.A no.,360/;2015,
5-Member Committee, headed by Chairman, SEIAA visited two sites in District
Rupnagar. Thereafter, the Mining Department was requested to recheck the
srtes mentioned in the DSR and to apply for issuing necessary corrigendum
in the DSR S0 that the correct ongoing conditions are reflected in the DSR.
Further DLTF/Mlmng Department were requested to ensure correctlve
measures Accordmgly, amended Terms of References (ToR) were rssued to

both sites to ensure envrronmental sustamablhty

That, for further corrections, draf-t DSR for second amendment was suhmitted
by Department of Mines & Geology, Punjab to SEIAA for necessary corrections
with a minor increase of 0.14% in total quantity of mineral reserve from 51

. - nos. of potential-mining sites. After-careful examination and keeping in view

/..recommendations made by SEAC, the amended DSR of Rupnagar was

approved  with  stipulated  conditions and  further - relevant
advisories/amendments thereto vide letter no. 671 dated 15.07.2024
(Annexure E)
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That it has been learnt that the amendments have been placed in the public
domain by Department of Mines & Geology vide letter no. 1288 dated
27.03.2025, whereby no public comments have been received by the
department. Public Hearing was scheduled for 18.08.2025. The proceedings
of the public hearing are awaited.

In view of the detailed facts and circumstances hereinabove, it is most
respectfully submitted that in as far as SEIAA is concerned,'the District Survey
Report (DSR) for Rupnagar has been subjected to a comprehensive,
transparent and multi-tier process of preparation, scrutiny, technical appraisal
and approval in strict adherence to the Sustainable Sand Mining Management
Guidelines, 2016 and Enforcement & Monitoring Guidelines for Sand Mining,
2020, as well as in compliance with the directions of this Hon’ble Tribunal:
The"ah'swering respondent, depending on the circumstances, has cohsistently
acted within the mandate of law, ensuring due diligence, corrective measures
and continuous improvement of the DSR through amendments wherever
required; without omission on its part.

It is,. therefore, humbly prayed that this Hon’ble Trlbunal may be pIeased to
accept the present reply on record

Date: 12-09- 25 25 .

Place: Mohali -
e ‘ Deponent
Envrronmental Engineer,
State Environment Impact Assessment Authority (R- 6)
VERIFICATION:

Verr’r“ ed that the contents of the above submissions are true and correct to
my knowledge and based on the information as derrved from official records.

No part of it is false and nothrng material has been kept concealed there from.

D‘Aate:v Bi"‘oqv'» 202§

Place: Mohali

" Deponent
Environmental Engineer,
State Environment Impact Assessment Authority (R-6)
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH,

NEW DELHI

Original Application No. 52/2024

Navjot Singh Sidhu and others
Versus

State of Punjab and others

Affidavit

...Applicants

...Respondents

I, the above named deponent do hereby solemnly affirm and declare as

under:

1. That the deponent is filing the present reply by the way of affidavit in this
Hon’ble Court which is likely to succeed on the grounds taken therein.

2. That the contents of the application have been read over to the deponent
and the same have been found to be ‘understood by the deponent.

3. That the contents of the application are true and correct to the
knowledge and belief of the deponent. No part of it is false and nothing

. has been concealed therein.

Place: Mohali

Dated: 12-29-292%"

V'ER'::FtcAﬁo‘N- |

Hrdeep Kaur
Environmental Engineer,
(Support Staff SEIAA, Punjab)
--Respondent.no. 06

It IS verlﬁed that theo”nt*ehts« &ff{;the\ p|y are true to the best of my
knowledge and bellefﬁNo/'art of xt ls‘fals\q\and nothlng has been concealed

therem e

! oo e

Place: Mohali ‘\w,'st.:_\
N Jn/"!:' 1 é‘ﬂ-:'

Dated;: 209~ 2025 \2} . DN

& TF%‘TED‘\{:; f};«? '&\«:‘x‘/

A
£ "‘*-»,»;:._/

b JEET Feady
spsnent JE X&Cutanf e
., to arid u“‘“‘! ”ﬁ i

GRLY

e b S e R

Haep Kaur
Environmental Engineer,
(Support Staff SEIAA, Pun]ab)
: Respondent NG 06

t’i:, rasis of 1D No\\‘*‘\?z%ﬁm 2.5 )

SUK?@WINU’E@
Fotary; 5.A.5. Nagls \ 2
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI
Original Application No. 52/2024

IN THE MATTER OF NAVIOT SINGH SIDHU ...APPLICANT (S)

VS.
STATE OF PUNJAB & ORS. ...RESPONDENT(S)

NEXT DATE 14.11.2025

INDEX
Sr.
No. Particulars Page Nos.
1. | Request application, on behalf of Respondent No. 06 i.e. 1-6
SEIAA, Punjab, for waiver of the penalty / cost of Rs.
25,000/~ to the Respondent No. 06
2. | Affidavit . o P
3. | ANNEXURER-6/A. . -~ -~ - - | 89
A copy of the Hon’ble Trlbunal orders dated 20 08 2025.
4. | ANNEXURE R-6/B. | . , o 10-12
-.-| Acopy-of the memo of parties.. - ' I
5. | ANNEXURE R-6/C. i3
1A copy of the email dated 27.03. 2025 e
6. ANNEXURE R—-6/D. 14-34
A copy of approval for empanelment of legal counsel. -~ . o oo
7. | ANNEXURE R-6/E. | 35-37
| A copy. of the proceedings..of 311th meeting of SEIAA for | . .
finalization of terms and conditions/fee structure for the
empaneled advocate. o o e
8. ANNEXURE R—-G/F TR - 38-39
A copy of the empanelment Ietter |ssued to the |egal counsel
9. | ANNEXURE R=6/G.. = - .40
= LA copy of the engagement letter lssued to the Iegal counsel
10.| ANNEXURE R-6/H. 41
A copy of the Vakalatnama/Power of Attorney |ssued to the
""Iegal counsel :
i1, ANNEXURE R-6/1. 42-43
- | A copy of the emax! dated 04.04.2025. e N
12.| ANNEXURE R-6/3. 44-45
s ool ol copy of the Hon'ble Trlbunal order dated-19.11.2024:

DATE 27 .08.2075

PLAC,E,. S.AS,Nag,ar ,PunJab 2

' FILED BY:

SUNIL KUMAR MALLAN ADVOCATE FOR THE RESPONDENT NO 06
- #14- B SECTOR=47 C, CHANDIGARH- 160047,

PHONE: +91-96998-12345

“EMAIL: advsunilmallan@gmail.com:
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BEFORE THE KQﬁ'BLﬁ NATIONAL GREEN Tkiﬁﬂﬁi\l., ?Riﬂf:li’ﬁ& 8ERCH,

NEW BﬁLHI
» Original Application No. 52g2{324
Navjot Singh Sidhu and others 2 o "5k .Applicants -~
Versus
State of Punjab and others ..Applicant/Respondents

Request application, on behalf of Reséenﬁeﬁt
No. 06 i.e. SEIAA, Punjab, for waiver of the
penalty / casf; ef,as.,.,zs 006/~ to the Resmﬂéent.
No. 06. ' ‘ ‘

Respectially Sﬁ&ﬁéi&eé: |

1. That the abovementioned matter ,is'peg@%ﬁg_%e‘f@g;miﬁ‘i}iaﬂ’bie ’i?iimgai _,aaé .
now is fixed for 14.11.2025. P st E R
2. That on 20.08.2025, the counsel for the respondent no. 06, ie. ‘State
Environment im‘géct ‘Assessment Authority (S&I&A}, Puniab apg:»eareé
virtually and had sought time ’fi:;é" submissien of reply before the Hon'bie
B} Tr;bunai The %-inn‘i:sie Tribunal pleased 1o graﬂt a per;oeﬁ of 04 weeks for filing
the reg}im sub;ez:t to deposit of cost of Rs 25 {XBQ;’ to the Secreiary, NGT
Bar Association within a period of 01 week The copy of the orders dated
29 68 2025 is atta‘ched as Aanaxum R—G;A The re%evant §3amaﬁ of the

| orders is mweduceé asunder:- '

i,

= M i.samed Counsel! agaeafmg for the Respogdent No.1~ State
“af ?ﬁﬁjaf} submits that he is being Sefi i;y f_eamed Additional
;ﬁG, who is held up in ancther court. He has also submitted
that the affidavit in compliance of order of the Tribunal
dated 21.04.2025 has been filed. ' ‘
- Tizwgﬁ the Respandem No. 6~ SEIAA Puﬁ;ab was servecf "
‘ w:sff; the natice of this O.A: an 23.67. 2024 and thereafter:
mose than a year has passed but &l now 7o fe;aiy on behalf-
of the Rsspa;sdené ﬁfe,ﬁ has been filed.
3. It is warfis mtmg that in this O.AS :‘:he a,&&ff{tai?x‘. has
: \{’3{}851'?{}1’? the DSR for i}lsi‘{fﬁz‘f Rupnagar on the gmuﬁd that
»_tﬁe DSR- was not properly prapared{amended Tﬁerefare,

- the Respma‘eﬁf No.6~  SEIAA, Punjab ;‘es,aensxbfe for
approval of ‘the DSR. is one of ffza main contesting
_respondents, It is unfortunate that in spite of service of
notice more than a year back and in spite of repeated
oﬁp@r{‘uﬁ;ﬁes, the Resgam?eﬁt Ho.6- S§IAA Pan}aﬁ fzas not
7 ieﬁ‘ a repé’y till now. - ! s
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4. Mr. Sunil Malian, Advocate has appeared virtually today on-
behalf of the SEIAA, Punjab and has submitted that he has
filed the Vakalatnama on behalf of the Respondent No.6
only y&sfefday:éndhas sought time to file reply. -

5. Inthe é&ev& éircu’mstar;ces as of last opportunity, we give
04 weeks” time to Respondent No.6- SEIAA, Punjab to file
the reply subject to de;:zssf: of cost of Rs. 25, 800/ to the
Secretary, NGT Bar Association wzfﬁm a period of 01 weeks.

6. It will be open to all the concerned parties to respondent to
it within two weeks thereafter. |

7. " List for hearing on 14.11.2025.

FACTS IN BRIEF:

1.

Regaréing notice of Motion: 2 ; :
That upon pﬁmsai ef the memo sf par%:;es {Aﬂne‘xare R-6 g’B}, it was observed

~ that the respaadent ne. {36 has heen %*steé as zméer* :

“S}'ATE EP@%’IR{}NME%T EMP&CT ﬁS,SiESSNSﬁ!T AUTHORITY
(SEIAA), PUNIAB C/C PU&EAB STATE CQ{XMC{L FOR SCIENCE &
TECHP@Q{.GGE’ MGSIPA CGMP&SX—Z@ QHANQIGAKH 160019."

That the Hoa‘tﬁe ﬁaz;eaaé Greer} “f‘r;%:::unai vaﬁe orﬁer dated 20. {}8 2025, has
baen gieased o rec:erci that notace nf the pre&eni: Grsgmaf Apphca‘x: on was da
served upeﬁ R&s;:mdent i\ie GS SEXA& ?ﬂnjab on'23.07.2024.

However, iLis resg:eezfﬁiiy sabm%tted that notice of motion was not received in
the office of the answering respondent,

T&’aé, in view of the incorrect address mentioned in the paper book, & prima
facie appeared that tﬁé,:}ﬁtice of motion might have been dispatched to the
Punjab State Council for Science & Technology, MGSIPA ‘Complex-286,
ﬁhaasﬁgérﬁ; 26&9&9, instead of tha CQ?{eﬁi‘QfﬁQE of the ans»»eermg {espasﬁent,

The matter was taken : ap teieg;hamca %v and thereafter an  emall
cammum{:atzﬁﬁ was written to Mr. ?rﬁpal Smgh the tben Execatsve D%recter,
9angab S%:ate ceuﬂcﬁ for . Saenne & Techmiﬁgy at their c»ff cial email ID

; i ' and itematsve emaxi 'Ii}

of the em&si are re;améaced as under‘ :

“Respecfea‘ Sz,f“

: 'I have b&en {fsfestsd tointimate tﬁat an GA No. 52 of 2624
fft}ed as -Navjot Smgh Sidhu and Ors. Vs -State of Punjab
and Ors, has been filed ‘before Hon’ble National Green
Tribunal on 04.01.2024. “In the 'said OA, the SEIAA is
mentioned as re;s,z}éndeﬂt’ no. 06 wfiﬁi‘h& a;;fsffgss of Pun}éb /
_ State Council For Science and Technology, MGSIPA Complex;

Z
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Secf:ar~26 ‘Chandigarh. Hon'Ble NGT in its sm’er dated
21.05.2024 has  mentioned that - the notice to the
respondents frad been issued on 15.01 2024,

However, : ‘@s per vrecord of cthis office, no such
notice/correspondence  received. . You  -are, therefore,
requested to kindly check the réf:ord of your -office in this
regéfd and - intimate - as - to. whether such a
notice/correspondence was f@ceivad.af vour-end or not, by
04:00 PM today please. | : 4

Kindly treat it as Most Urgent.
The next date of hearing fixed for 01.04.2025.

Copy of Memp of Parties,”
However, ng response thereto -ha&,‘bega received il date.

Regarﬁmg em;;a;:&%meﬁt af Aﬁv&e&t&s aﬁé erxgagement of oncerned
iegal counsel. ‘ g

That the pfocess ef em;aaﬁeimeat of iagal counsel ‘was being taken up as per
the directions of Ld. Advocate General, Qangab dateﬂ 23, 3,152@ The matter
was taken up mﬁ‘;ai%y on 04.12.2024 ({m physita file) and after desired

0

amendments {éated 34, 9312{325} by Ld. AG, Paﬁgab, the file was taken up wée :

a-office file for final approval (Annexure R-6/D).

That f:{msegueﬂtm upon apﬁmvai of the panel af legal counsel for SEIAA/SEAC
and finalization of terms and cead;tiaasffe& structure in the 311% meeting of
SEIAA dated 25.03.2025 (Annexure R«ﬁg‘ﬁ}, pr. Sunil  Kumar Mallan,
Advocate was em;aneied for i;isgatwn on heha fof SEZAA Punijab vide letler
no. 98 da@;ed 04.04.2025 (Annexure R*ﬁji‘-“)

Further, vide ieti:er no 186 éated 06.05.2025 {Aaaexure R-6/G), Dr. Sunil
Kumar Mallan, Advocate was eﬁgageé for the NGT matter OA 52 of 2024 titled
as Navjot Singh Sidhu vs State of Punjab and Others. The power of attorney /
yak&ia’tmma@wa’s;lhaﬂcéed “over to the concerned counsel on 09.05.2025.
(Annexure ‘Rﬁé’;ﬁ}. ' S '

Regardmg ﬁ;re{:ﬁaﬁs for repiy;a;:;aearaﬁm" BELT

That with respect tothe d:rectmﬁs pgz‘tammg to filing of regiy!a;s;aeamnce, it ;s

most regpectfully submitted that, during the pericd when ‘the process. of
empaneiment of ﬁ.dvecates was anderw«y, the then Lsgai Assistant, SEEAA
vide email dated 04.04, 2025 {ﬁﬂaaxare R—&,f 1}, mfarmad as under:

This is the jast om’ef i OA 52}2@24 titled * Navjot Smgh :

Sidhu versus State of Punjab” where SEIAA is Respondent no. . -

6. Still no direction of appearance or regst}y by the bench yef,

Regarﬁitsg presence marked of Respondent -06 in previous orders: ;
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That the matter was listed and heard on 15.01.2024, 11.03.2024;
21.05.2024, 09.09.2024,  19.11,2024, 17,03.2035, 01.04.2025,
21.04.2025, ‘and 20.08.2025. It has been observed that the attenéascé
of R&smﬁdent No. 06 has been reﬁected in the order éates:% 19.11.2024
(ﬁanexure R-ﬁf:i} w;th the fot owing note:

"
2wk

1. Aletter has been circulated on behalf of counsel for respondent Nos

1,2,4,5 and 6 seeking adjournment on ground of personal exigency,

3 Repfy on - behalf ﬁf res,esﬁdeﬂf nos. 2 and-5 has been filed on
22.10.2024 -and . reply affidavit by respo;mfeﬁt no. 6-MQEF&C{I has
been fife;f on 11.09.2024 wf}m‘a a{e taken on record.

#is fes;;&ct&zi%y submiltted that in wew of the fact that no m;t;ce of

motzen was receweﬁ and no ceuﬁsei haci been a;:pemted tit 06 05,2025,

to regresent Respaﬁéent No. {35 on the saié éates, the markiﬁg of

gresaaca for Res;;oaéent %‘éo SS m the arders a? 19, 11 2{)24 b&mg
markeé, ap;:ears to be madveﬁ:ent . ' ‘ :

That Furtha’r,’m para s’s o the 'erﬂéars’éaéed 19.11.2024, reference has
been made to Respondent No. 6, whereas it appears that the mteﬁéeé

4 referemte aﬂght 0 hsve iaeeﬁ t{; Respandaat No. 07, t,e the Mimstry of

Enwrmmeﬁt Forest and Climate Qﬁange {M@E?&{I{Z)

“That upon ‘& carefuf and respectful 1‘;’5&3‘&56?@5?%&3 record and the orders
‘ pasaeé on vaﬁ@us éates, it IS ﬁumb%y suiamst‘ceé that no sgec%ﬁc dimci:aﬁ
Cappears o “have ever been issued ‘o s&m 9uﬁjab aither directly or

;rzé;reatiy, Eﬁd as such any %apse on ii:s part was neither deiibe?ate nor
'wiﬁfﬁi, ) e ; : ‘

GROUNDS:

ik

it

qddress issue: It 1s mest res;aecifuiiy sﬂbmitted that the notice
of motion appears tc: ‘iaave ‘bean d;s;aatched to an incorrect address,

ﬂame%y the Punjab state Cemcsi for Smeme & ‘?echm%egy, msteaé of the

proper office of S&L&A; Pimjab Canseqaaﬁﬁiy, no vaiié semce cwié he

-effected ﬁfmn the answering ﬁespendeﬁt. 1

i j of scat ce: Itis humb%y s&%mﬁtﬁeé that SEiAA, Pun;aﬁ {éespsi:e
exerc;siﬁg dﬁe dﬁixgense and. maigﬁg mqnmes wrzh the ?un}ab State
Ceuncai for Sca&m:e & Technology) did ﬁet receive aﬂy natice of m:}ticrs at
any sifasge ;mer tﬁ 26 08.2025. - ) ;

o ';aerusai ef the féﬁ@?{i ané the orders passed cn yarious datﬁs, no smziﬁc
4 éarexé:szm ?;acs ever been issued to SﬁIAA, P&n;ai: requiring the ﬁ%mg of &
reg&iy prior to 20.88. 2{}25

nent Brocess of Saﬁng the rﬁievaz}t period, the process of
emsaneimeﬁt of iegai counsei was undemfay as §3&!" ﬁ%rectzcms of the L

rlier: I is. res;}ectfﬁiiy sﬁbmstted *{hat upon carefu% ‘

[
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Advccai:e General, which causeci unmter;t;eaa% protraction in- aﬁpﬁmtiag-

counsel. Any %a;sse was neither mteﬂtmﬁag mr deliberate.

v. rompt actipn onc 5 : ¢ It is most humbly Sﬁbﬁ%iiﬁi&d ttzat:

| :mmedzatsiy mmn empaaeimen? ané eﬁgagemeﬁt of cmmsei the duly

exscuted vakaiamama was ‘filed and all ﬁecessas'y steps were initiated to
mmmy with ti}e directions of this Hor'ble Tribunal,

i i : It is hurmbly submitted that the mention of

Responden‘i No. 06's ;:arezsence or reference in certain earlier erﬁiers

a;;pears to:-be -an inadvertent t’y;mgmp%ﬁcai error,. masmuch as - no
a;a;zearaﬁce had been marked on iaehaif z:sf SEIAA ;:arsar to engagemem of
counsel

antial compiia nd. mseraiim SEIAA has at;‘eady engaged
‘ muﬁseE ar;d is reaéy fo f’ie s re;aiy w:thin tha ftime granted

i,

That ugor; a themugh review of the record and ;3r{>cﬁaedings, itis res;;ectfui}y
submitted that the Aygziiaaﬂtgﬁespondent ﬁéa Qé has at no stage acted in daeﬁaa% or

.}/l

d;soizeyeé any étf&ctmﬁ aof %:%}ts Hon'ble Tribunal’ car ;—my other Caurt Ttis an admitted '

positien that the Aggaﬁf:ant!&esmﬂéem fs%a ﬁs,,was never. du!fy served. notice of
motion at its correct aééress; nor was. any spec&ﬁc dgrectmr; issueé toitin aay of the
preweus ors%ers Her;f:e, the ﬁon aggearance of i'he Ap;sizsas‘qfﬁespmﬁem No. 08
was wholly zmmmaﬁanai and madverteﬁt ' wEL /

Prayer, ; B T N S o
In view of tha faregmng fa::ts anf} gmunds of svbmxss;oa ;t is mssi: resg:»ect‘fui%y
prayeé be&are this Hen'ble ‘?rshunai tﬁat. : AL '

i,‘: }T?%e present appiicatmn seek ng wasver of the ‘penalty/cost of Rs.

25,000/- imposed on Res;zandent ﬂe. 5 wde erder éated 20. 08. 2925 may :

kindly be ‘atlowed, ané the' said ‘cost- may graciously ‘be waived, with

Qespaﬁéeﬁt no. 06 isndertakmg to strictiy camgiy with the direction to

“submit its reply within- a ;333%@& of four ({}é} w&eks as stipaiateé by this

“Hom’ble Tribunal, s b st ,

i, This Hon'ble "i‘ﬁbﬁﬁa’l ‘may be - ;:ﬁeéséé ‘i:ii paﬁzs such _other of further

' lﬁréer{s} or éi?&ﬁtiﬁ%‘}{s} as may be deemeci fi;: and proper in ’che fasﬁs and

'circamstaﬁms of the case o secare the eﬁds cf justice. - R

We iaoié the H{}n’bie ‘%"riimnai in the mghesz estesm and regret %:iae delay. wWe shai%
abide by all ﬁ?e ﬁmers as rﬁassed by the Han’tﬁef{ﬁbunai,

The postal ané e-'maii aﬁﬁs‘%ess for sew%c:e on ut‘iaé"agg:&iicantf}lesi}aﬁdeﬁt"n’ag %’are:

"STATE EN&R&&MEN‘T IMPAC’? %S&SSMEN‘? éHTHORITY ?i.i?{iAS
- PUNJIAB BIOTECHNOLOGY INCUBATOR (PBTI),
. PBTI COMPLEX, KNOWLEDGE CITY, SECTOR 81,
- SAHIBZADA AT SINGH NAGAR, 933?*%3;%3 }éﬁ3{§8

vEmaii m;s&? mgsi Lom”

Place: Meha%i v
Dated: 1%0%. 2038

'Hardeep Kaur
. Environmental E‘ngineerl
" {Support Staff SEIAA, Punjab)



2882

VERIFICATION:

It is verified that the contents. of the ‘application are :%tme to the best of my
knewieﬁge and belief. No part of it is false and nothing has been concealed therain.
Place: Mohali

Dated: 27.08 9438 :

o Hardeep Kaur
~Environmental Engineer,
(Support Staff SEIAA, Punjab)

Through

Dr. Sunil Mallan
P-1081/2013

/3
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
, 'PRENCIPAL BENCH, NEW DELHI -

:: Original Application No. 52/2024

Navjot Singh Sidhu and others o Zi , ~Applicants
| Versus : '

State of Punjab and others ' . 2 “..Respondents

Afﬁi:iavii;,

1, the above named deponent do hereby seiemniy affirm-and declare as

under:

1. That the deponent is filing the present apaizcatmn in this Hon'ble Court
which is likely to succeed on the grounds taken therein.

2. That the contents of the apyi:cai:ieﬁ have been read over to the deponent
and the same have been found to be tmderszaaé by ti’}e depenent

3. That the contents of the apgigcation are true and correct to the
knowledge and belief of the deponent. No part Qf it is false arzc% ﬁothmg
has been concealed therein.

4. That the deponent has not filed any such or s;msiar a;z;)iicat;en e;ther m
this ch’éie Court or any other Court. it

Place: Mohali.

Dated: 3 o
; Hal ee Kaur
Environmental Engineer,
o {Sigﬁ;ﬁoﬁ: Staff SEIAA, Punjab)
| = B ‘%’x LT . Respondent no. 06
Kegn. gﬁ;iff‘\ﬁ U b
VERIFICATION: % 1345 ﬁmi‘iﬁm ff’ j} LT
1t is verified that the ! “ts (’?‘@?ﬁ@ ap

knowledge ams behef NOUE

therem, ;
Place: Mohali ﬁ”“"w%ﬁ ST
) m‘é

Dated: ﬁfﬁ?@%@iﬁ KAUR
e oty SAS Hegat (Mohai)

H ‘:ﬁeép”ﬁaur
Env;reﬁmentai Engmeer,
(Sa;zgasfﬁ: Staﬁ‘ SEIAA, Punjab)
Respondent no. 06

i i d 755%
Eaprutants i’}” el A rad o

e Gasis ol o ekl

| 3
-4

LU ié’% i

Notary,S.A.5- 142

8
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Item No. 14 Court No. 1
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 52/2024

Navjot Singh Sidhu & Ors. Applicant(s)

Versus

State of Punjab & Ors. Respondent(s)
Date of hearing: 20.08.2025.

CORAM:  HONBLE MR.JUSTICE PRAKASH SHRIVASTAVA; CHAIRPERSON
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER
HON’BLE Dr. PRASHANT GARGAVA, EXPERT MEMBER

Applicant: erZ"Mahesh Puri, Applioant in /Pfe‘rson & Ors.

Respondent: Mr. Divyam Nandrajog, Asst. AG with Ms. Sreeja Pal & Mr. Jai
Singh Rawat, Advs. for R - 1, 2, 4 & 5 with Mr. Tushar Goyal
«: -+..District Mining Officer, Rupnagar and Mr. Hazrjinder Smgh
" Mining Officer, Rupnagar
Ms. Atika Singh & Ms. Richa Kapoor, Advs. for Punjab PCB
Dr. Sunil Mallan, Adv. for SEIAA, Punjab (Through VC)

I ORDER

‘1\. Learned Counsel appeanng for the Respondent No.1- State of Punjab
submlts that he is bemg led by Learned Additional AG, who is held up in
another court. He has also submitted that the affidavit in compliance of

order of the Tﬁhunal-’ dated21042025has heen ﬁiea; i

v Though the Respondent No.6- SEIAA PunJab was served with the
notlce of this O. A on 23 97 2024 and thereafter more than. a year has
passed but till now'no reply on'_‘behalf of the Respondent No.6 has been

filed.
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3. It is worth noting that in thisr O.A. the applicant has question the
DSR for District Rupnagar on the» ground that the DSR was not properly
prepared/amended. Therefore, the Respondent No.6- SEIAA, Punjab
responsible for approval of the DSR is one of the main contesting
respondents. It is unfortunate that in spite of service of notice more than

a year back and in spite of repeated opportunities, the Respondent No.6-

SEIAA, Punjab has not filed a reply till now.

4,  Mr. Sunil Mallan, Advocate has appeared virtually today on behalf of
the SEIAA, Punjab and has submitted that he has filed the Vakalatnama
on behalf of the Respondent No.6 only yesterday and has sought time to
Rlereply. . -

B i fhe above circumistanices as of”iéstforpbdftuihi:ty; we 'gi’v.é 04 weeks’
time to Respondent No.6- SEIAA, Punjab to file the reply subject to deposit
of ‘cost of Rs. 25,000/ to the Secretary, NGT Bar Association within a
period of 01 weeks.

6. It will be open to all the concerned parties to respondent to it within

two weeks thereafter.

7. . .List for hearing on 14.11.2025..
Prakash Shrivastava, CP

" Dr. A. Senthil Vel, EM

Dr. Prashant Gargava, EM

August 20, 2025
O'A No6.52/2024
AM.
2

/4
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

MEMORANDUM OF APPLICATION

{Linder Section 14 read with Section 15 of the National Green Tribunal Act,

2010

ORIGINAL APPLICATION NO. OF 2024

IN THE MATTER OF;

NAVIOT SINGH SIDHU & OTHERS v APPLICANT

Yeram

STATE OF PUNIAB & OTHERS .. RESPONDENTS

s

MEMORANDUM OF PARTIES

NAVIOT §
HOUSE NO. 26, NDRA COLONY,
MAAL ROAD ?%E‘EA&& NEAR OPPO BARADARI

%i%%%ﬁif%?@m
S/0 RAMPAL PURI
GOVT. 8.8 SCHOOL VI - BHALL AN
BHALLAN
NANGAL, RUPNAGAR
PUNJAR ~ 140125

ROHIT

S/0 KRISHAN KUMAR
VILLAGE BRAMMPLIR
BEHRAMPUR RUPNAGAR
PUINIAB - 140125

BHUPINDER %ié’m ?*s
S/ AMAR CHAN
KALITRAN, &i?‘éé&ﬁ AR

PUNIAB - 40133 s APPLICANTS

VERSUS

10

17
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STATE OF PUNIAB

f §§§{€§% G

#TH FLOOR. PUNJAR g&k;z” SECRE

SECTOR 1,

CHANIDIGARH- 160001

PUNIAB

'm PARTMENT (MINES & GEOLOGY),

PUNIAB POIL iiﬁi%ﬁ% i&}*‘éiﬁiﬁ BOARD

THROUGH 1
HEAD OFF

PATIAL A~

147001

B, Eé’f%lf *”ﬂf gm BHAWAN,
UTION CONTROL BOARD, NABHA ROAD,

@i% f RICT %&i*‘%{ 9“‘%?%?%«, RUPNAGAR

STATE

AUTHORITY (SE
UNJAB STATE COUNCIL FOR SCIENCE &

MGISPA m;vgm 24
CHANDIGARM- 16

ENVIRONMENT AL
AAL PLNIAB

a;% miﬁ%ﬁﬁ&

ECRETARY.
INVIRONMENT.

%wm Re%? ARY fa‘%’" ARANBHAV f&“«%

NE W zf& 1 HI - 110003

11

IMPACT ASSESSMENT

FOREST AND CLIMATE

SPONDENTS

&
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s

FILED BY:

THROUGH

MR, KC MITT/
LHAN AMIT

ASHI, ANSHUIL. MITTAL,
VISHAL SAINI
VOCATES FOR APPLICANTS

“HI HIGH COURT, NEW
SHAH ROAD, 110503
UWALIA@GMAIL.COM

PLACE: NEW DELHI
FILED ON:03.01.2024

12
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Gmail SEIAA PB <seiaaph2017@gmail.com>

Urgent- NGT Matter- OA 52 of 2024

1 message

SEIAA PB <seiaapb2017@gmail.com> Thu, Mar 27, 2025 at 12:15 PM
To: pritpal.singh8@punjab.gov.in, Pritpal Singh <pritpal. pscst@gmail.com>
Cc: Jitendra Sharma <shamaj7@gmail.com>, jitendra.sharma3274@punjab.gov.in, Kanu.thind65S@punjab.gov.in

Respected Sir,

| have been directed to intimate that an OA No. 52 of 2024 titled as Navjot Singh Sidhu and Ors. Vs State of Punjab
and Ors. has been filed before Hon’ble National Green Tribunal on 04.01.2024. in the said OA, the SEIAA s
mentioned as respondent no. 06 with the address of Punjab State Council For Science and Technology, MGSIPA
Complex, Sector-26, Chandigarh. Hon’ble NGT in its order dated 21.05.2024 has mentioned that the notice o the
respondents had been issued on 15.01.2024. However, as per record of this office, no such
notice/correspondence received.

You are, therefore, requested to kindly check the record of your office in this regard and intimate as to whether
such a notice/correspondence was received at your end or not, by 04:00 PM today please.

_ Kindly treat it as:Most Urgent.
The next date of hearing fixed for 01.04.2025.

. DA Cépy b‘of Mén’l'o‘of'Pérties H
Environmental Engineer

SEAA; Punjab

' Memo of Parties.pdf -1 o
10‘7K gy o U WA

13
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Tl

Subject: M&yfmmﬁmmmafmmi&em&ewmmby
the DECC.

Belerence: 1 DECC/2020/1961 dabed 1508 9004,
2 DRI i dend 1R 08 a0,

3. CWPHG. 29652 0 2027 and vonneted misthenys

VR regaed-to Tetty undar referbnge no: L, o8 submitied that the Dapartment of .
Sclense, Technoligy & Tavironnment vide Méme no: 3A0/I076:5TE2/87629 dated
DA.07.2074 has gheen eoe-Yom pemission for angagement of the lagsl oounsal forsee
{C49iE) . 8095 of 2084 and CWF nd. 250652 6F 2027 s fronusei by SEIAAand Turther
directed that for fulurg et npnification issuad by the Daparimsnt of Home Affais
Aot hustic e Soter no: 1800 18372024 duted 2033084 sy be Tolowed orSEisk
shigtl subinlt Spiroipriete propose! Tor seeking the servicss of legal coungsl Tot sk
mptievs hieglng in mingd the guldsfines m&%&ﬁz&g in Fzmgab Potiution Covdrgl Board
ang dther such ng within 1 month. ’

Accordingly, SERA Gy its 3087 menting Nad desided that She Jugiot Singh ali Aduacate

be engbged For defending the cose on behalf oFSEA st o profasdinnal fee 6 RS, 43500

#1500 a5 Mive) evpenzes. Further, half of the Tees will-he paid sfter Ding of written

staternent/status repatand the remaining feed witl be pald alter diepdss) s thecans,

Uirpcior DECC Be veguested t6 m & professional fee to the advocite Tor the tegal
Fetvices [ be prodded, :

¢ Thareafter, offor connediad Bitiers e WP 1P} 95 of 2022 THled as Bamjan

takHadpat vs Shate Funfub & Ors sad WP MU RS mﬁﬁ of 08T viled a5 Sehajprest

-Sngh s UDI st ashers spnesred oy the fowt

Theratare, SEAR Tn its 304" menting had defiberated that Sh, takior Shigh Ll 52
Setior Atvocate sotey ss Depaty Emmim Gensralhol Indis and the fou slrebdy Feed
by SELAK Tor thie ol Lase Buhip veaibnside way bepaid for the tonneetsd tiatiers
s Therefore; 16 wiss decided thar 5 Jaglot Slngh aill, Depoty Soliciter Genprsl of
ndia be ongaged for Galending ssid connefind Watters; oo Behall oF SEIA at &
profuslan fees of R, 135005 1500 (v elanonis Expenses] pertate, being & very
reasonable feu: Direntor, ﬁ% e aﬂ?ﬁermﬁ@ mmmmgi@

z O oL 5533 68 2004 aid smmeé mm&

%‘ﬁi* mgatﬁi s etier under whienceng. 1 il ﬁ,&wm that the SEAA o irs 258
mmmg fiod Bocited to é’zg@s $h, Sﬁ%&r ammw a5 iﬂg&{ counzelto defend the
59:? nin. 6533 .07 2024 1itiei a5 M{x Mawyug €mn§:sm§ Y Si‘mﬁ cﬁ' Punial, mb&ha@f of
gms‘x at 2 protessionl oo of Rs. 15000 fia FE500 + Be 1505 5% Misc experses)
Forther, SEUAA ésmzmd i ﬁuﬁﬁ@ﬁﬁﬁﬁm % oy the amended r&p%y shgndt from
Mumber Semﬁs?? and e tho samie in the H{m’%;s& ?m}m sed: H&wma High Court,

Theraafier, WP no. 14114 of 2004, CF s, 1&&3&9{ 0ze, M nig. YALa% of 2004,
CWE No. 14300 s 2324, COP Bp. 14220 of 2024, CWP No, 1!%24&0? 08, CWP N,
147251 of ?;{Qé; ONP No. 74 of 08, TP s, 1@%93 of 2%2&5 Cii?@ B, 14385 oF

' 2024, CWR N, 14306 S 2004, CWP No, 14308 of 1034, Lowp Nﬁ 14321 of 2004, clp

No. 14323 0f 2024, {ZW? ?é@ 34324 ot 2004, Cop Ho: 1&325 3?25’*@ TV No. l&32&

14

2/
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. A

&

of 2034 a0 OWr SABZI0F 2024 have biveny chiblbed by the Hoe'ble Bigh Court with
CHEHo: 5538 of i 8 .

Therafore, SEi0R in iy 30 -mwsting decided that Sk Swmer S%i%kaﬁébe engugid a5
‘el rounsal 5o detend ths taze on bubelf of SEikk st professions! fee & being saig
by PPCB for misin casé anfelisbhsd it S B

The Intimation regarding sbove said mattire s convayed to the DECE.
Yo, the DECT vide it Tottaps undsr reterence hug Wtimated, in Gkt of mibmg no,
3!6%}2@2@-5?62{&?@@3 dated 04073004 isma by Yhe Departrient of Stlenps,

Besth the above said soinsels have snpeirad befors this Hon'ble Court
ofs Dahaif of SEink. e P R

I view of this sbiowe, i Bpproved, this Salter ey be put bsfors the
Compatent Authioriey foe ronsidaraiion and necassary Geders in this regard plense,

L
e
JEE
AEefs Faboadbed  Floer ,
R Pk
5 e
A

7

" Tty chore oo e Wzsf”f“‘“
o e ity e tonpbomigtoaund |
0b. fsded oo SEVAR Ty . amped €
B i conay b deforodacd &

Aamemiisinni

1

15
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- Bp 3

¥ | STATE ENVIRONMENT IMPACT ASSESSMENT AUTHORITY
% STATE EXPERT APPRAISAL COMMITTEE

Sulijeét:  Reg CNE 06, 5533 of 288 and connected matters- nabllity for making payment

%

F

of profussional fee tn Hhe cowrt cases by The DECC.

Wik regard to the slows Subiictad maner Shil direchius, it lssubmitad that the during

288% menting ot SEA beld on 95082004, Wwsrdedded 1o engagie Aty Suveer Sheokand

as Taget coimsel to dplbng the CHP rin €583 of 2004 thied 28 e Havyug Compary V8

et of Punish, ar el o SR 2t 5 profesiional 88 of Re 15,000 {Rs 13500 « Rs. 1500

oy Whise, Sapenses) Aocordingly, Eogegerrent fetter for the same was lsued to 5h Syeedr

Sheokand vide leftey no, SEIMA/VIS/2020/132 dated 1608 2008 (Aananure AL

Guidalingy for srgagenent of Counsals for conducting/delending cases on behall of State

of Punist- 2024 issued by Degartsnt of Home Kifiiss abd JSistice wes Yorvarde o the

futhordty vide meww no STESTERU/B/20045TRA/EIE0S dafed 25042004

{Anpeure B '

Sgere of the importent Tellte of these guiﬁﬁm §re8s st

5 Regeriling Drewgmrosat “noprogiiate founsel, Snciuding Senlor Advosstes, shuill be
ergagEd By the Advscite Sensral in consilifation vith the Adnvinisiradive Secestory 6]

the Deparisent”

. Hepgrding Tevs “The Advooite Giheral shull besuthorived %o fic ihe fee payaiiie to the

shnmpried counsel, intfasing Se Aoty on i Gase-toouse busis”,

¢ Chsrected Tiamis: “Set 5f tases whisie o commmon gusstion of lov i hvolved should
be considerei] o3 pok cose for Byt of fou IF the Focts are subioriolly some. Obe
diafing foe wif B popatie i the mais pose and. fg sepm@g afwﬁmg faz wehif Be
msy@!)i@ ® m#wwaﬁ Lwies swi@ mﬁsmn%‘f #Em@faam =

521%:‘; Gmamam @gartmm B wﬁ;ﬁwﬁ% A@ %‘W imm b we:taﬁ ta &m}é #E
cases and this praciis hanslio news been silopted inthe mssm thsrevan b divergiog

- wipes hetwesin the State Sovermment and tha Authority oh tasedtocase basi, In st

casen both S Govermment

sl SOUAR e o pardies i SouR” cases sad sad s

required 1o ;ﬂm&ﬁ& W rampacEve ’@gp i A t}@a %}is:m‘%asie Court 5 3o to defend gheir

5

i @mm QWS

Brnrdingly,

ibiran SEL e vidh B s s¢s dkud £Lgs o M (5

soquostad. wmew, 2 a&m suitable inatruntions m,f e bsued 10 DECC tosuntinug

to &!W twahmm&i w5 f&mmmm@w@ § &m& 2% w gxm #%m © &&fwﬂ s
bedore ﬁm@e Courvson hebiabof S04,

Thedtafter Bivle’ Gowt, vide wremis 56, 35@@2@&?52;3353@;@ suted GEDT, 2z
sodepsiod o Chairman, SEIAE, stenrded: approtal for the engagaant of tobnsaty

{Cwﬁﬁ o BARS OF 2004 ovgl O 10 20652 0f J022 e anedae miatie (ﬁnnmra BY
ClF e 18134 of zﬁ.‘%@ CWe s i&h’i& of 2024, CHP

Therpafier CHP no I T 89 2028
Ng. B4200 of 2038, UWP Mo 14220 of 2024, OWP No. 14240 6f 2028, OWP Ne. 14251 of
TN I RS, 18R o a0, g& W, 78385 o Toms, QP o, 14299 oF 2008, OHP i
14306 6F 2004

.
£h

gse mm g impdvaded gdmspunident o B8 i 2 the mstters -
ﬁga.mrm:sg%ﬁ Guring 3074 optivig ut iﬁm%@& on 16072048 e decided that

i swm Shga%nﬁ b W@w anlagsl mmf m wmi e st gn mﬁaﬁ SFsEma
’ s f_.,,,ﬁ mﬁf’ by

16

P B, 14300 0 2024, CIP No. 14377 of 2034, CWP Ne, 14393 of 2029,
BA530 oF 2024, CovP o, 10336 of 200, WP Ko 14378 Fad beer bbby
Hor' e Bigh Colrt oF Punise aod Mardine with the mialn matter e, ONP no ﬁﬁ':‘é @fzzm

i3
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oy : -

STATE ENVIRONMENT IMPACT &
STATE EXPERT APPRA

i ats professivnsl Tee adbeing poid by PRCE formalncsse snd dhubbed mastiers, 18 Re: 2,500

i per tase, Awoedingly - lettr s Bausd to Sh Suveer Shogkdntt wide latter no.

¥ SELAATNA 0087716 S 22000000, Funcher, Jetter e issind] 15 DRCC e lettir v,

SEIAAINISIINIA71T Sgted 207 3074 (Aenewmre B or Information and to make the
payrment of profesiionet fre ofier teosisd oF originel B

; The bifl has fiot gt bess reiwad by the tofsmedicounsel

| 6. Mo, Joink Divector, DECE vide latter o DECC/2024/1942 dated 18,08.2024 {Annexsive F),
bas inforenad that, 25 pervhie didhsion of sulimiplsteative Deparimient mevo no, /8002029

STER/ETEI4D dupsd 04.07. 2034, DECC 18 LunablE torobess the resuest for making paysoent
of professional fee in rospegt B0 cages m@mx}mﬁ Rhove ?ﬂ pard A, 05,

% Adw. Suvesr Sheohand had aleesdy besy engaged g the fegst eotinssl for SEIAA {un
i 1604 2024} before (e rereipt of guideines/Biractiong froi Adminksiralive Department e
: on 75.08:2004). Further, Whsidering e implications as mentioned in gara no 08, 1t s
¢ prlinent be mentior bere that Sude of Bunjah {ihrough %@ﬁaﬁmm of Mirws & Gedlogvi ks
et & parky 1o T sboes wantionsd tase

iy wimw -oF the shove, ¥ siiproved. Mdminisizative éwmﬁ may be obtilned Yo
Cormpetent Suahieity Tor Sy, Siveer Sheotand tobe engaged asdafending counsel Gn bebualf
of SEAK N the dhove cowt tese i Howlile High itw‘z ef Puniaty avd Havyans Eaﬁzsﬁmg its
clubibed tates pease. :

St

T‘Wif'?ﬁm{%@w& ' 33‘ A \??‘&% A'in

‘fig “M iﬁf‘ W iﬂw«(%*"’

SR

:
+
{
3
i

17
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5
Goverament of Punjab

Departmentof Science, Technology & Enﬁmnm
Directorate of Emﬁmmt & mm%m

Conud. ff&mﬁm

1.

Chairman, SERA hes f@m@fﬁw 2. proposal seeking m;mtmm
apiovel for the shgagérent of Advocate Sh, Buvesr Shedkand fur defence:
of CWP No. 6533 of 2004 tiied as W Navyug Company e Stale of

Punjab onbehall of SERA wig 47 ol it pelitions Slubbed by the

Hon'ble High oourtof Panieb and Harvabe with the main WP No, 8533 of
2024, i aézmeﬁwwmﬁmm%ﬁ%ﬂ@smm SEIMA fas
mmm %msmﬁsi

It “hes besn infmed  Hat the decmion fo engage - Ady
Suvesr Sheckand as Lagit Counsel for defence of CWP No. 6533 of 2024
on behalf of SEWA wa taken in the 288" mesting of pravious SEIAA held
on 05.04 2024 st a professional fee of Rs. 150004 (Rs. 13500+Re. 1500 28
miscellaneous sxpenses) On 16.07.2024, the then SEIAA in s 302
mmé%mmewm Qmwwmmmm
beliall of BERA a%ammmmmmwpwmmsﬁm
wotters, i e, Rs ?%Q&wmm

ﬁzsh?mgwﬁ'mm&m@mgms?ﬁm&mm BEIAA, ﬂ’s&
Administrative Drepariment had agoonded :@;ﬁm%aifm avaiing the services
of fegal counsel 88 the time meastie it two cases (SLP Ne. 8485 of 2024

. ~mmmwmmmwmﬁmammmcwpm

2O6B2 of do22 m&@%@a@mﬁmﬁmmm%mm
No. 3M40/Z024-STESBTEI40 dated 0407 2004 (Flag-X) with the direction
o twke necessery aclion in such cases in fulure as pet the revised Policy
ssuad by the Dapanment of Home Afleirs and Justice, Govt. of Punjah for
-engngaﬁwﬁmmm%f sngichn ymmmmwmwm

of Punjal vide its No. 1150116312024 dated 12.04.2024 or submit a sultable

'@mzwﬁm&mw km%nm%s pesvaiing: Hisk
e in Pwﬁsab P@Mz Contiol Boarg @mmmﬂm
I@smm@

Chalman, SERA mmi@m@ @m%ﬁiﬁ% Q&Fﬁ%mmmﬁaﬁfm
thae “;;';‘«,,T'a?%ﬁe&é%mm%é% awsm, was

the receipl of the Guidwines, mmm“ the ahove desision of 1
ﬁ@mmismm Department scoording aﬁmﬁ%%mmmmw
mam&@mﬁm&&ﬁm&m&ﬁemﬁmmmﬁm%mﬁﬁﬁﬁ
me smmm SW o plymen ]

o @ummemsgmamwmmmm
Wﬁm of counsel fur defentelconduct of court casss on m@a& of

Pro . e
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o= "

mﬁwmm&mm@m%wmm

£ in B gl of e adminkustive ‘approval accorded in two cases by
Adirdstrative Debariment vids Moo No. 3&??3%#*@7‘&#3?‘&?49 aam
D407 2024 K%@Wﬁ‘ﬁf

& The Administiative ae;mﬁmam m@? 18 requeste:

swﬁewmmwm ra%&ﬁmﬁim&mpﬁe i

b The, mmwwammwmmwm SE&%A?&:
,,emwﬁmmmﬁémmamsm ﬁ&é%me@a

fmawzm&

;};x
%J

' {‘ﬁm CEiA B k. ﬁ/ﬁ zg 4"& ;)wm
aif‘ e £ g—&sm g A '
B appoval  pleotc.

19

SEfAA H@&W it s case, e Chaimwan, wmwmm

; 4 regerding submission of

ol o Soomaie ¥ * condustidetonce of court

mma&h@ﬁs&zmmﬁm%%mznﬁm_ ;
a;gm«m in Punjsh- Polution Control Bosrd or other simiar '
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‘ TiBAC :
STATE m‘f &W 2
Emipanelmsnt of Legal Counsel ﬁar $E$AA}SE§C Punjab,

Reference: Departmeny st Bclence, Tachmy ami Environment, Punjab
Mamo no, ~ 37 46}2&24~ST8218?6249 dated 04.07,2024.

Rmuesz for engageshent of advoiate inthe matzef of CWPR 6533 of 2024 rise
a5 Mis Navyug Company v/s Stabe of Punjab apy Ors. Forg with hubibed
MIUSIS was ade Before ﬁ@?ﬂw Secretery, STE. The 23ld matter was
forwarded & the Lesrned/Advocate Generat by Worthy Secretary, STE on
20112024 (as fntes on ‘ii’ﬂ) for cﬂ%ﬁei‘ﬁhﬁ*ﬁ .

% td Adverate Sﬁﬂérﬁi on 351200 {as noted {m&?«&} has congidered the

matled with the chserution thit for & mz:m mg;gemsws & propowed pans)
bis sent to Hig oFige Ty approvet

3 Warthy Bedratiry, STE bn 25152024 Tas Ainted a:m &?@?} has re@mstglﬁ for
the compilidnce of obesristions of L4, Atduncate Gaﬁ&ra

4 In complisnes ts the ohsdrestion of Ld. A@vm&&e Gmera;, and: keeping in
waw the pautity of tinde amidst Deavy inflow of Lot tases, the resumes of
wHrious advicetes heve Been ohtamed thiough semaiie for empenelmens of
the same, “me reslimes of folliwing advmtes ém% b&efi rEeeady

©High ™ Court’ and %@mﬁat

T« Handling ovaltiple projects.
§r. Becslved many aviards.
e A Partiication i
Internatitngl events,

b Erpansled with  variags |
: fefm:ii‘zes of reputs.,

A Tor ¥ind perusel.

§8r Desciiption Qmahﬁcam and Skills
ino. - SUenie brlef
A IDrBunl . Kumar Madien ¥ 11+ yeurs of experience.
' {Advocate-P/ 108072013 Booty |+ PRD (Law); LLM, MA tPalica
1 n0-14-8, Sectty 47, CAdmin,  MBAE. g,
Chandigarh-160-047 (UTy. L} BTeck, Abitrstor, L1, ;
88998-12345, 9834006353 "0 NABH, Chartefed Engineer, |
advsunitmalign o mai com | Avproved valuer, zEp. |
D{}B - 05.10.0974 ) .

- Empanelmsnt 858 Arbftrawr-
L EELPUniEh ang Hargang |

Hig& Coustl
A By - Coumdt of fm:?%a\ -
- "’(C&mﬁ%te of Prachive},

' Rﬁ%ﬁ.m& Placed ot Annexare- |-

§ 2. Dr. Tareh Kumer Sharma 1 14+ vear sxperience,
#3719, Sgtor 2240, Chandigary© Le - 1UM LLB, BA. (Hons 3.

M: O83138R0005 = PhD i Corpprate and |

21
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]

g Taronshermal ade@emaitfom - the fopic of  “Insider |
- TBOB - LR ieE | Trading Law i India™
< Enrolied with Bar Coungii-af
Inciaon )
18032011,
1+ Envofled with Bar
. Association. of Punisb and
Haryana High Cowt. oa
; 31032015
* Researth Experisnce inihs
figic of law. :
- Wirked as lew researcher,
-+ Empaneled with varlous §
entitlos of reputs i

Reswme placed at Annexurds |
o B for Wind perusal,
-

Avinit Aunghhi < E2% years of mroriorce. |
(ﬁﬁvmt@?jii}élﬁ{}i@ B LB (Home l, BL W In
# 33104, Sectnr 23, Chandigarh, Crimimal Law, Diplomz i |
16003 M 7837877548 , Lyber Law, : -
el aveshi@onalloon . Introdudiory - Course. Jp
: Trowiectual Propedty |
. Bl ' ;
v Eargiment withe Punjab
- and Harvans High Coint.
L os Worked a5 - Banistant
General. Pariab .
v Enmaneled with Vanous |
£ntitles of rapute,

3

Resume ﬁawé % Annexurss
€ forking perusal, 13

4. Bbhishek Sharmy * S+ yaurs of expetience,
{Advicare- 971918730 i8) Housefos « LLM LLB {Hone. 8.8
| 138-GF, Secter 454, ) = Erirolnd with Punisb and

Chandigarh, Fin: 160047 Phone | . Haryana High Court, :
. Ne: +8i ‘BiB4B3688 ¢, Practicing &t - vatigus,

@arnail oo Dlstriel courts,
5+ Erpaneled with warious: |
: entities of repute. ;

. Resume 7,_';35,@:{:&:2 Aty
CAomexured.  for  wng 3
L pafusal, o - 7

_ In-view of above, approved; the panel of above said advocates

alang with telr resumes. sy B2 put befure the Competent Authority/ L.

- ot R
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¥ %7 O - i ;gg
approval of the tame along with instiictionsfterms and
conditions, if aiy plesss. The fe shructure sy be deterdingd based on the I°
markst: norms, white considering prevaillng engagement fee Structure for AV
departments ke Phnjab Poliution Contro! Board and other such departrments. |

Subminted glense, Lo |
gl : @1@@
Ly T MEE-1
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H

MNote# 1
%ubiect: Empanelment of Legal Counsels for SEIAA/SEAC, Punjab

The Note History of the matter is attached with this note for kind perusal please.

As notad at NP-08 to 9 of note history attached:

. A draft panelof 04 nos. of Advocates was proposed-as under:

[Advocate-P/1080/2013) Booth

E} 0. B 05116 1971

o~

14-B, Sector 47-C, Chandigarh-160-
?{UT} 8699&-12345 9314596353

S, " Description Qualification and Skills brief
ﬂQ;v
1, |Dr.Sunil Kumar Mallan s 1i+vyearsof experience.

»  PhD {kaw), 11M, MA
{Police Admin.}, MBAE,

1B, B.Tech, Arbitrator, Lil,

NABH, Chartered
Engineer, Approved
valuer, ZED Assessor,
= Empanelment as
Arbitrator at Punjab and
Haryana High Courtand
Mumbai High Court.
 « BarCouncilofindia
{Certificate of Practice).
« Handling multiple
- projects.
+ Received many awards*
+ Participation in
‘ mtematmﬂai events.
» Emgaaeied wrth various
~ entities of repute.

Resume placed at Annexure-A

for Find perusal,

IDr. Tarun Kumar Sharma
#3712, Sector 22-0, Chandigarh
IV 09315880009
Tarunsharma9.adu@
D.0.B. ~01.09.1988

» 14+ yearexperience.
« LLM,LLB, BA (Hons).
» Ph.Din Corporate and

Business Managementon

thetopicof “Insider
Trading Law in Indig”.

« Enrolled with BarCounail |

ofindiaon

15.03.2011. -

24
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2

s Enrolled with Bar
Association of Punjab and
Haryana High Court on
31.81.2015.

s Research Experience in
the fisld of law.

» Worked as law researcher.

s Empaneled with various
entities of repute.

Resume placed at Annexure-B
for kind perusal.

. jAvinit Avasthi
(Advotate-P/1021/2012)

# 33114, Sector 23, Chandigarh,
166023

M:

7837877545 aviavasthi@gmail.com

» 12+vyearsofexperience,

» BA. LB {Hons L, LM in
Criminal Law, Diplomain
Cyber Law,

+ Enrolment with Punjab

~ and Hé.'ryana High Court.

s Worked as  Assistant
Advacate ,

“General, 'qu}ab

« Empaneied with various
entities of repute.

Resuméfbtéced%— at Annexure-C

for kind perusal

Introductory Course in |
Intellectual Property Rights. |

. | Abhishek Sharma

- 138-GF, Sector 45-A,

| Chandigarh, Pire: 160047
Phone  No:  +91-8284832662
1 ab.sharma?301 @gmail.com

1 {Advocate-P/1918/2018) House No.

s 5+years of experience.

« LLM,LLB{Hons.), BA.

« Enrolled with Punjab and
Haryana High Court. -

« Practicing at various
Dis.tricf courls. ‘

entities of repute.

= Empaneled with various ,

25
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1 Resume placed atAnnexure-D
I Tor kind perusal,

As noted at NP-10 of note history attached;

+ Ondate 04.12.2024: The draft panel of 04 nos. of advocates along with
their resumes was put before the Competent Authority/ Ld. Advocate

General for approval of the same.

« Ondate 11.12.2024: Ld. Secretary, STE forwarded the request of SEIAA to
Ld. Advocate General, Punjab for necessary action.
» Ondate 31.01.2025; Ld. Advocate General, Punijab directed as under:

“The list as propesed with Jatinder Gill and Harpriya Khaneka be finalized and

put up for approval.”

« Accordingly, Advocate Jatindeér Singh Gill and Advocate Harpriya Khaneka
were contacted telephonically and their resumes were obtained.

« Now, as per directions of Ld. Advocate General, Punjab the details of
Advocate Jatinder Singh Gill and Advocate Harpriva Khaneka are
incorporated in the list of :d‘;aﬁ; ;}aae'i of advocates and is as under:

fsr. | o Bescriptieﬁ
‘Ino. ' ’ ‘

. | Qualification and Skills brief

1. |Dr. Sunil Kumar - Mallan

; :{_EAGVQC&W&P}IGSQ}Z@B)
{Booth no-14-8, Sector 47-C,

Chandigarh-160-047 {UT), 86998~ -

|12345, 9814096353 |

. Jdadvsuniimallani®@ mail.com. .
D.O:B. - 05.10.1971

-+ 1ixyearsof experience.

+  PhD {Law}, LLM, MA
{Police Admin.), MBAE,
LLB, B.Tech, Arbitrator, LIl,

. NABH, Chartered ;
Erigineer, Approved
valuer, ZED Assessor.

« bEmpanelment as
Arbitrator at Punjab and
Haryana High Court and
Mumbai High Court.

+ BarCouncil of India
{Certificate of Practice),

« Handling multiple
projects. ‘

« Received manyawards.

« Participation in
international events.

« Empaneled with various

~ entities of repute.
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ifor kind perusal.

Resume placed at Annexure-A |

#3712, Sector 22D, Chandigarh
M 09315880009
Tarunsharma%.adv@grisil.com
D08, - 01.69.1988

12, }:r Tarun Kumar Sharma

+ 1l4+yearexperience.

» LM, LLB, BA. {Hons.).

« Ph.Bin Eorporate and
Business Management en
the topic of “Insider
Trading Law in India”.

of india on
19.83.2011.

s Enrolled with Bar
Association of Punijab and
- Haryang High Court on
31.01.2015.
+ Research Experience in
- thefield of law. ‘

+ Empaneled with various
entities of repute.

ffor kind perusal.

» Enrolled with Bar Counci |

« Worked gs law researcher,

51 %‘ﬁﬁ ﬁiéifgda?t.rérmexiiré-a

3. |Avinit Avasthi
E?Advacate—?/ﬁﬁZle&il}
33114, Sector 23, Chandigarh,
160023 M:
7837877545 aviavasthi

gl

« 12+ years of experience.

o B.A LLB {Hons), LLMin
Criminal Law, Diplomain

. “Cyber Law, lntroductory
Coursa in intellectual
Property Rights.

« Enrolment with Punjah -
and Haryanha High Court,

« Worked - as
;ﬁidmcate

«Gsﬁefai,f Punjgsb

« Empaneled with various
entities of repute.

ffor kind perusal

Assistant |

Resgmé placed. at Annexure-C

. Abhishek Sharma

« 5+years of experience.
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5

{Advocate-P/1918/2018)

{ House No. 138-GF, Sector 454,

| Chandigath, Pif; 160047

| Phone  No:  +91-8284832662
ab.sharma2301@email.com '
DOB. -23.01.19%4

»  LLM, LLB {Hons.), BA.

» Enrolled with Punjaband
Haryana High Court.

« Practicing atvarious
District courts.

» Efmpaneled with various
entities of repute.

Resume placed at Annexure-D

| forkind perusal.

. | Jatinder Singh Gill

| {Advocate-P-2187/2012)

House No. 704, Tower Aster=A, Ambika
Florence Park, New Chandigarh.
Phone: 9814509966
advijatindergil@gmail.com

o 12+years of experience.

o BAILA. 7

« Enrolled with Punjaband
Haryana High Court.

«  Preseptly engaged as
Deputy Advocate General
for the State of Punjab.

in various Constitutional
and Civil matters. -

« Empaneled with Puniab
State Electricity
Corporation Limited -
{PSPCL) and Greater
Maohali Development
Authority (GMADA).

« Assisted Senior Advocates

iReSum& placed at ‘Annexure-E
ffor kind perusal

6. | Harpriya Khaneka

1 fﬁdvééafe- P-2608/2010)

| House no. 1078, sector 43 B

| Chiandigarh :
Phone no.: 07837313169

: advharpriyakhaneka@gmail.com
 D.0.B.04.12.1986

s BALLB {Homs)

Haryana High Court,

« Presentlyengaged as
Deputy Advocate Gengral
for the State of Punjab.

» Constitutional, Service,

© Edugation and
Environmental Laws.
» Conducted cases before

Haryana High Court, Ld.

« 14+yearsof expériéﬁce;’ :

¢ Enrolied with Punjab and

Hon'ble Supreme Courtof
India, Honble Punjab and |
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1 !f;"

National Green Tribunal,
14. National Consumer
Commission, Ld. State
Consumer Commissions,
L. River Water Disputes
Tribunal,

Empaneled with Medical
Council of India, Dental
Council-ofindia, Haryana
Public Service
Commission, Punjab State
Forest Development
Corporation Limited,
Punjab State Power
Carporation Limlited;
Punjab Pollution Control
Board, River Water
Dispute Panel for Punjab. |

g%esame placed at Annexure-F

for kind perusal

In view of directions of Ld. Advocate General, Puniab, the above said panel may

be forwarded to him for his kind approval please.

DA~

« Scanned Note History
+ Annexures AtoF

Note H%ét‘ory - Empaneiment.pdf

| Kr Mallanodt

Annexy %ehA-Ad&s‘ Suni

Anéexurefg- Adv Tarun Sharma.pdf

Annexure-C- Adv Avinit Avasthi.pdf

Annexure-D- Adv Abhishek Sharma.pdf

Annexure-E- Ady Jatindér Singh Gill.

f

Annéxure-F-

05/02/2025 02:47 PM

Adv Harpriva Khaneka, df
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H
1
#

Note#t 2

05/02/2025 03:04 PM

Note #3 .
The note #1 dated 05.02.2025 may kindly perused.

CHARANNT RAI
ENVIRONMENTAL ENGINEER

KANU THIND

MEMBER SECRETARY-

As per advise of Ld. Advocate General, Punjab dated 31.01.2025 on hard file
{scanned copy attached), the names of two additional advocates namely Sh.
Jatinder Singh ‘Gill and Ms. Harpriya Khaneka have been included in the drafi

panelas per table above inthe note #1.

Submitted to Worthy SSTE for obtaining kind approval of Ld, Advocate General,

Punjab a5 per his advise please.

07/02/2025 12:10 PM

Note 34 ,

10/02/2025 03:04 PM

Note#5

10/02/2025 03:06 PM

30

Jitendra Sharma
CHAIRMAN

PRIYANK BHART]
SECRETARY

KRISHAN GOPAL
SUPERINTENDENT

37
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=4~
fept.  Regarding Empanelment of Legal Counsels for SEIAA/SEAC Punjab.
Budas fed A=l Chairman SEIAA €8 Eoffice STE-STEB03/15/2025-

SEIAA, (840375) WA Yz I8t 31

3. ' Chairman SEIAA 28 fifipw i 3 fa vizRde vogs, dag H 28
13 31.01.2025 § 35 wgrs g R e A [ Neby [2)

“The list s pfaﬁased with Jatinder Gill and Harpriya Khaneka be

finglized and put up for-approval.”

L. Chairman SEIAA 28 fBftmr fimr 3 i Ses e =Sl 2 oM &

ﬁm&sm%wm@

5. ChazmanSEMﬁgﬁﬁWméﬁmémgﬁé?@

ﬁ (} B. 05 k143 %971

B e &

S “Description - - Qualification and Skills brief
1. Prsunil”  Kumar Mallaa - = diwyears of experiance.
|Advocate-P/108072013) «  PhD {Law), LEM, MA {Police Admin.}, MBAE,
|Booth no-14-B, Settar 47-C, LUB; B.Tech, Arbitrator, Lif, NABH,
{Chandigarh-160-047 wn. £6598 Chartefed Erginesr, A;mmxfec{ valuer, ZED
: 2345 9&1&&%353 Assessor

- Empamimm as Arbitrator at Puniabiand

Haryans High:Court and Murabai High

08 & 1 5
~Bar Council of india {Certificate of Practice],

Handling ma%tizsie projects.
Recelvad many awards.
Participation in imternationat ever:{s
Erapaneled with varousentities of

repiste

{Resume placed at Annexure-A for kind perusal. C?a{

2. [Dr: Taren Kumar Sharma.
#3712, Sector 22-D, Chandigarh
- I 09315880009
Harunsharma? advilgmeiloon
IDOB 01091988

4 year experience,

LLV, LLB, BA. (Hons:

Ph.0 in Corporate and Business
Manasgement ori'the topic of “Insider

Trading Law i ingia”.-

31
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e
+  Enrolled with Bar Councitof Indla on
18.03.2641.
% Enrolied with Bar Association of Punjab and
Haryans High Courten 31.01.2015.
®  Research Experience in the fisld oflaw,
®  Worked aslaw ressarcher
+ Empaneled withvadous entities of repute.
;s&eszfme placed at Annexure-B for kind perusal Cﬂff - f:{ }
Avinit Avasthi g s 1Z+ysars of experience.
Advocate-P/1021/2012) : *  BA HB{Hons), LLM o Criminalitaw,
J# 33114, Sector 23, Chandigarh, Diplama in Cyber Law, Introductory Coursa
{:6&323 Mz in Intellectual Property Rights.
FBITETISAS: dviavasih «  Enrolment with Punjab and Haryana High
Cour?,
*  Woerked as Assistant-Advocate General,
Punisb

s Empaneled with various entities of repute.

* IResume placed at Annexure:€ for kind perusal {:@31{? #“35]

- Abhishek Sharma i b = Btyearsofexperience.

- |{Advocats-P/1918/2018) © b e LLMLLS (Hons), B, :
' House No. 138-GF, Sector45-4, . fnmiieﬂ with Punjab-and Haryana High
Chandigarh, Pire: 160047 : Cx;m::

Phone  No +91-8282%332552 i . Pracﬁmng at various Distrigt cosrts,
; ; 23011 e Empaﬁﬁ%@d w%tiw various entities of repute.

D.08.-23.01,199
: Rewme placed at ﬂnmx&re»ﬁ forkind perisal, {:C’P (19-18 }

i

Jatinder Singh Gill - 1+ A2ryearsofexperience.

| {AdvarateP-2 I87/2512) o BALLS

House No. 704, Tower Astér- A, Ambiﬁm s Enrolled with Punjab and Haryana High
':meme Park, New Chandigarh. . Cowrty '

 Phone; 9RI4509985 : » Pfes&ﬁﬂy ergag&d as B‘epﬁ? Bduocats

| advjatindergii@gmail.com Gerieral for the State of Punjab.
L ' - # A&&m&é Senior Advocates in various
Cgmsmmmn&! and Civil matters.
»  Emps feled with Punjab State Electricity
cammémn Limited §F‘S?C{} and Greater
Mﬂha i ﬂweelﬁpm&nt Authaﬁty {BMADA),

?Resame p&az:ed atAnne;mre £ fcr kird perusal f{:’ ﬁ f 9 :}

- Harpriyy Khaneka ' ' ¢ Idwyears of) experieﬁce

| (Advecate- P-2608/ 2010} 1 o BALLB:(Huss) .
- House no. 1078, sector 43 B | o Enrolied with Punjab and Heryana High
: Chané&ga'h ' ’ Court,
 Phoneno.: 6?83?313155 o .« Presently éngaged as Deputy Advocate
g aévﬁmwwaﬁhmﬁm@gﬂwﬁ comi. . General for the State of Punjab.

DO, B.04.12.1986 S+ Constitutional, Service, Education and

» ’ { Envirormental Laws.

«  Condutted cases before Hon'ble Bupreme |
Court: af imtm Han'ble Punjab and Haryans
Higﬁ Court, Ld. National Green Tribunal 1d.
National Consumer Commission, Ld. State |
Camamef Commissions, L. River Water
Disputes Tribunal.

32
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s

*  Empaneled with Medigal Councit of India,
Dental Council of Indla, Haryana Public
Service Comitnission, Punjab State Forast.
Beyvelopmient Corporation Limited, Purjab |
State Power Corporation Uimited; Punjab
Pallution Control Board, RiyerWater
Dispute Panelfor Punjab.

{Besizme placed at Bnnexure<F for kind nerusal C(g’},gsej
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- " - 31'21;2&25-&1752;

Subject:- Regarding £mgaﬁe¥meg§ sfrftégai Counsels i‘arSEiAAI SEAC
Punjab. . e e

i

A

Approved gs Proposed,
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Extu:act,pertainingw Item No. 31%.11 from
ﬁ Emﬁronment Impact Assessment Auth
at 10:00 AMin the Conference'Halt,

« prpgegﬂiﬂgs of the Sizﬂ"meeﬁng of the:State
- gnty‘(SEIAk},-Punjabzhe!d‘ on: 25.03.2025 (Tuesday)
2ad Floor, PRTI Complex, Sector-81, Mohali.

Item No. 311.11: Empanelment of Legal Counsel for SETAA/SEAC Punjab.

In CQmaﬁance to the Department of Science, Technolegy and Environment, Purijab rdemo o,
3/40/2024-STE2/876249 dated 04.07.2024 and directions of Ld. Advocate General, Punjab, a panelof

admgates was forwarded to Competent Authority for approval along with: instructionifterms and
conditions, if any please,

further:f upon cbtamingcgmments from Ld. Advocate General, Punjab, the fist ‘was-again putup with
incorporation of"Ad?ocate Jatinder Gill and Harpriya Khaneka vide e-office file no, E-840375. Vide fetter
met}ao na. 3/211£2025~31E2!122i dated 18.02.2025, Department of Science, Tethnology -and
Environment has informed that the panel has been approved. “

Now, PPCB vide.a-

; mail dated 28.02.2025 (Annexure-F to the agenda of 311 meeting of SEIAA),
has been reque ;

sted to- intimated about professional Structure for Advocates of various levels. for

different courts. However, reply in this regard is:still awatted:
%@n draft terms and conditions for empanelment hiave been prepared and annexed as (Annexure-

1 to the agenda of 311% meeting of SETAA),

Deliberation during 311 meeting of SEIAA held on 25.03.2025

Buring the meefing, SEIAA perused the professional fees being paid by PPCB as infimated vide letter
1. Hon'ble Supreme Courtof India _ A |
¢ _ Rs, 40,000/~ per case incuding miscellaneous expenses znd the fée of Advocate on Record if
cotam o T T
IL. - Hon'ble National Green Tribunal
* Rs..27,500/- (including miscellansous expenses)
*  Rs. 20,000/- to Fresh Advocate {including miscellaneous expenses)

UL ‘Hon'ble Punjab and Haryana High Court .~

* s ~Rs. 33,000/ to Senior Advocate (including miscellaneous expenses and fee of Jurior Advocate

'+ Rsi 13,500/ + Rs. 1,500/ miscellanieous expenses (Total Rs. 15,0007-) to'Advocates,
IV. -District Courts ST S
~+ Rs. 7,000/~ and Rs. 7,500/ in General Cases of Ol and.Criminal nature (including
- miscellaneous expenses). _ |
+ Rs, 5,500/~ in-cases of Stubble Buming (including miscellaneous expenses).

LIt is pertinent to mention here that in all the cases, half of the professional fea (including miscelianeous
ex:.&i'ses}ia‘é?paidm the conicemned Advocate after appearance and filing: of veply; written statement;
status report; affidavit, efc, and the remaining halF fee (including miscellaneous expenses) is paid to
thee Advocate after-disposal of the case and supply of the copy of judgement to the Board.

118
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After detailed deliberation, SETAA decided that the fees o be paic forempanelied a te
dvocatesisas tnder

Name of Hon’ble Court ~ | Panel Counsel professional fes per case
, : - B . {including misc. /clerkage expenses) ‘\
Supreme Court Rs. 40,000
National Green Tribunal ‘ " Rs. 37.500
High Court LT T Rs 22,000 —
Commission/other Judicial & Quasi-Judicial bodies  Rs.15000 e
District Court ___ Rs. 7,500 _ =
gubtged Cases (per case) N | 25%of professional fee as mentioned above
ote: '

1. For special cases or special appearances, approval for additional feesto be paid shall be obtained

from Ld. Secretary, STE, giving as necessary full justification.

2. For cases outside the tricity the TA/DA shall be given @ Rs. 5,000/- per physical appearance |
before the Court.
3.

Counsel other than empanelled counsel can be engaged as and when required based
circumstances. ‘

For the cases before Hon'ble Supreme Court of India; AOR shall be preferred.

4.

Terms and Conditions:

i MNocase or brief shall be accepted against the SEIAA, Punjab before any Court of Law.

i, No statement shall be made before any Court of Law on behalf‘cf"sm.r!?unjab-or' the State
- ‘Government which ‘will adverseiv affect the workmg/funcﬁonmg of SEIAA or the Govemment
- w;thout the instructions of SEIAA TR : l

g et The matter of the case assigned shall riot be emmsted or further referred toany other Adveczte

ar without the prior consent of SEIAA. S ,

” T‘i\{. Hatf of the professional fee will be paid after filing of the case/wntten staaementfstatus
e martfrepiy and the-remaining fee will be paxcf after disposai of the case and suppry the cert:ﬁed
, "copyofﬁ'ie}udgement .
v, After disposal of the case, legal opinion shall be submitted to SEIAA with respect to z;eeessafy
S acum 1o betakﬁn, ifany.

Povior I two or ‘more cases of similar nature are: entrusted thien full professmnal fee as per the dedsion

1 " of the Campetent Authonty will be paid i in-the first case and half of the decided fee will be paid
" thie subsequent case(s). '

vii, If the case is disposed of. by the Han'bie Court wrthc«ut fil lmg of Written Statementhtatus report,

" then only half Fee will be paid towards Professional fee. »
. viif. . No extra fee sshall be paid. for any: «other Miscelfaneous Application ‘that is to be filed i il
- : SEIAA or by the oﬁzer party in the case dunng the p&ndm{:y ef the case in the same Court of

ix Apart frém:ébcye, the Ozmpétent Aaﬂmﬁty of SEIAA may impose -any other ‘condition as per
| requsrement and éirmtﬁstames of the case.

118
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x.  Theservicesshall not be withdrawn after engagement in‘the case without prior written-permission
fv of SEIAA. Iy case the services are withdrawn, the advocate is liable to refund the fée paid by
SETAA In‘the concerned case.

xi.  If the performance of Advocate feund not satisfactory or any act:found contrary to the object
ang spirit of the-Acts and the Regulations, this Autherity shall take appropriate steps-inciuding
withdrawal of the casefrom the Advocate andremoval from the parel,

¥i. “The Advotate shall parform following tasks:

3. Preparation of applications, petitions, replies etc. in consultation with SETAA and legal vetting
df the same before submission.
Getting the documents attested by Netary.
Arrangement of capiés of casesfrelsted documents.
‘Ensuring proper filing of cases/replies/applications.
Obtaining the certified copies of court orders/documents,
f. Ensuring the legal procedure is complied.
’ 9. Monitoring the cases, deadlines and manage calendars to ensure timely submissions/filing.
h. Maintaining strict confidentiality of information and case details.
i, Attending the office of SEIAA as and when required.
i Updating in relevant Law/Act/Legal procedures or guidelines etc., if any.
k. Any other task ass&gned by the SEIAA, as requ&red

LI < A - 4

Em;ronmen\ai Engineex

120
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311
EE/O et/ Empanelment

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, PUNJAB
Ministry of Environment, Forest & Climate Change, Government of India

PBTI Complex, Knowledge City, Sector-81, SAS Nagar-140306

e seiaapb2017@gmail.com

SETAN/MS/2025/ 8 ' | Date: o4fy[a g
To

Dr. Sunil Kumar Mallan, Advocate,
Booth #14-B, Secior-47-C,
Chandigarh-160047.

Subject: Empaneiment for litigation on behalf of State Environment Impact Assessment
Authiority, Punjab.
Reference: Your letter no. JFY/SEIAA-PB/Advocate/24-1028 dated 28.10.2024.

Your request under reference for empanelment has been considered by the Competent
Authority and it is decided to empanel your name for conducting the cases of State Environment Impact
Assessment Authority {SEIAA), Punjab subject to the following terms and conditions:

i
=

No case or brief s?;ai be accepted against the SEIAA, Punjab before any Court of Law. G -

2. Mo statement shall be made before any Court of Law on behalf of SEIAA, Punja ‘*z:ér th&ﬁtate
Government which will adversely affect the working/functioning of SETAA or the Gwemmt, wi%heat
the instructions of SEIAA.

3. The matter of the case assigned shall not be entrusted or further re?ef're& i:{s any a?:hef
without the prior consent of SEIAA,

4,  Half of the professional fee will be paid after filling of the case/written statement/status report/reply
mdt&emmmgfee%hemaﬁefé&ma of the case and supply the certified copy of the
Judgement.

5.  After disposal of the case; mga% opinton shall be submitied to SEIAA with respect to necessary action
to be taken, if any,

6.  Iftwo or more cases of simifar nature are entrusted, then full professional fee as perthe decision of
the Competent Authority will be paid in the first case and half of the decided fee will be paid in the
subsequent case(s).

7. I the case is disposed of by the Hon'ble i;:aaﬁ without fiﬁmg of wﬁtieﬁ Statem%ntisisams repert
then only half Fee will be paid towards Professional fee.

8.  No exira fee shall be paid for any other ﬁmiaﬁeeus Application tizat is to be filed either by sm
or by the other party in the case during the Meﬁcys?&eeaseiathesam Court of Law.

9,  Apart from above, the Competent Authority of SEIAA may impose any other condition as per
requirement and circumstances of the case.

10. ‘The services shall not be withdrawn after engagement in the case without prior written permission
of SEIAA, In case the services amw&t%%dravm ﬁaeaéva{:ate is liable to refund the fee paid by SEIAA
in the concerned case.

11, I the performance of Advocate found not satisfactory or any act found contrary to the object and

spirit-of the Acts and the Regulations, this Authority shall take appropriate steps nciaﬁmg wﬁ@aﬁrawai

of the case from the Advocate and removal from the gaﬁe%

‘i"»i e
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3Lt
EEfOCABgal Emparehnant
Name of Hon'ble Court #aaei Ceansei pwfwmt fee per caw
Supreme Court e - ‘Rs,;%t%ﬁ o
National Green Tribunal ; : ) _Rs. 37,500

13.

43

. For sagess@iﬁsde tiae tﬁc%tytﬁe?ﬁ;ﬁﬁ shall éegwen @ Rs Sﬁmﬂ g;sr physical apmaraﬁee
. mwmﬁmmmmm@sm@é%wmmmmmm

before the Court.

circumstances.
For the cases before Hor'ble Supreme Court of IndsaJ&O‘:‘i shall be preferred.

The A shai% gerfarm fﬁi%@wmg tasksg

-

9

‘?r%:*i

You are req)

'mﬁa’ys

P afthe above is forwarded to the following:

o0

%%ﬁ&ﬁaﬁd%&gﬁ%‘cﬁa@ﬁf

thﬁ same %%ﬁ& szstmissm
Getting the documents attested by Notary.
-Arrangement of copies of cases/related documents,
Eassfﬁng proper fﬁm of cases/replies/applications.
ng the certified coples of court f;rﬁm}éﬁcm&

Emring the legal ﬁwﬁm is complied,
fmiiteﬁng %he cases, éeae%ims am:% managa calendars to eﬁm timely submissions/filing,
Aﬁm& ﬁg *ghe affice ef s&m as aﬁd w?m muﬁ%&

Updating in relevant Law/Act/Legal

rocedures o guidelines atc,; ifamg)

: Any other task assigned by the SEIAA, as reqzﬁmé

o mmgﬁﬁmﬁa@ﬁf the teﬁm aﬁd Wﬁcﬁs as meaﬁaaeé a&m w%ﬁn

s

mﬁs
i Emfr@nm&ﬁ%ﬁiﬁgk r
"5’%{’ g ee%

e ?ﬁ: of ?mjab ﬁeparﬁﬁeﬁt of Science, Technology aﬁd Environment,

‘ﬂze &émte {sem*aif’ai fa? Information p%ease

The Director, Direttorate of Environment and Climate Change, MGSIPA Complex, Sector-26,

shaaéjzgar% for information and necessary action please.

&
%Eﬁvimm : ifngiaeer

38
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sEfoc /gt

STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY, PUNJAB

Ministry of Environment, Forest & Climate Change, Government of India
PBTI Complex, Knowledge City, Semar»s,i gas ﬁagar—iéﬁsﬁa

sﬁzﬁ?ﬁgfzﬁz*ézgg,g
To

Dr. Sunil Kumar Mallan, Advocate
Booth no. #14-8, Sector 47-C,
Chandigarh- 160047.

Subject: ~ Engagement for court case(s).
Reference:  This office letter no, SEIAA/MS/2025/98 dated 04.04.2025 for empanelment.

Inthis regarﬁé itis mﬁm&%&d that yoat name has been ag;:mveé ffar mgagemeﬂt
in the court g:as&(s} as ?’i‘%ﬁf‘%ﬁ%&é ﬁefaw :

~GeuName | CasNa | e
/Sﬁz&’iﬁe National -Green QA . no. 52 of 2024 Navjot S%agfi‘iﬁéhu &Ofsvsgtat& |
Tribunal _ of Punjab and Ors.
Honble Punjab  and | CWP no. 5226 of 2025 | Aashee Singh vs. State of Punjab &
Haryana H%gh{:éartf RN ors |

You are requested to appear before the Hon'ble Court as mentioned above to
defend the case onbehalf of State Eﬁﬁmﬁmeni Impact Assessment Authority, Punjab. The term
and conditions shall remain same as already mentioned in the letter under reference issued to
you. '

This issues after approval of Competent Authority.

40
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i -
Gmaii SEIAA PB <seiaapb2017@gmail.com>

Daily order in OA 52/2024

gagan kaur <gagan.legalchd@yahoo.com> Fri, Apr 4, 2025 at 10:54 AM
Reply-To: gagan kaur <gagan.legalchd@yahoo.com>
To: SEIAA PB <seiaapb2017@gmail.com>

Respected Sir/ma‘'am

This is the last order in OA 52/2024 , titled " Navjot singh sidhu versus State of Punjab" where SEIAA is Respondent
no. 6. Still no direction of appearance or reply by the bench yet.

Yours sincerely

Gagandeep kaur

Legal Assistant

SEIAA, Punjab.

Yahoo Mail: Search, Organize, Conquer

On Fri, Apr 4, 2025 at 10:51 AM, gagan kaur
<gagan.iegalchd@yahoo.com> wrote:
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